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rdst bn f6 .12 .96 for admi •  

S.  

( V.N. 1hrotra ) 
Vice-chairman 

1/14.11 .96 

SKS 

2/16.12.96 

SKJ 

fill 

 

Sri S.L.Jha, counsel for the aphilcant. 

Aeard the learned counsel for the eprliCant on 

the question of admission. '-drnit. Issue notices to the 

rspondentsto file their reply within four weeks from 

w today. Rejoincer, if any, may be filed within two 

weeks thereafter. Requisites to be filed within a week. 

List on 25'.0.1997 before Pegistrar for completi'on 

of plev

ayast 

s 

(ü.Purha) 	 .D.Saha) 
14emoer(J) 	 Member(e-) 

3/5.2. 1997 	The learned counsel for the applicant 

L •t,Q,V'  
-i- 

is present. Notices could not be issued duta to 

/deficit stamp of Rs.5 on each env1ope. Thelearned 

7 	counsel undertakes to file deficit stamp by 28. 2.1997. 

Put up on 21. 3. 1997 f or SR and W/s, 	 - 

( S.P.Sinha ) 

- 	• 	• 	 Dy. Registrar I/c 	- 



None for the parties. W/s has not y 

been filed, Put up on 6.5; 1997 for filing 	A 

W/sd8R of nie 

( s.P.sitha ) 
Dy.Registrar I/c 

5/6. 5. 1997 	None ;'-for the parties. W/s. has not yet been 

filed. Put upon 4.06.1997 for 

S .Sanha 
Dy.Registrar I/c 

6/4. 6. 1997 	 None ''for the pa1ties.  No W/s has  yet been  

filed. Put up on 15.7.1997 for filing W/s s 6,. 

last ch1nc. 

.P.Sinha 
MPS. 	 Dy.Registrar 	I/c' 

7/15. 7. 1997 
- 

None for the parties. W/s has not yet been 

filed though sufficient time was given threfore. 

In the circumstances, let It be listed before the 
Hon'ble Bench for'direction onS.8. 	7. 

- 	 ( S.P.Sinha ) 
Dy.Registrar I/c 

8/05.08.97 	 v,111s not filed so far, four weeks further time 

is al1ed for the same. kejoir1er may be filed within 

twoweeks thereafter. 	 - 

List on 25.09.1997 for directn. 

(V . N • Mh rot ra) 
SKJ 	 Vice-chairman 

4/21. 3. 1997 

MP. 

1I 

A 
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9.1 25.9.97. 	Since Bench is not available today, the case 

is adjourned to 28.11.97 for direction. 

'CBS' 

YV I.,  
/cBs/ 	 (U.K. Zvastava) 

Dy. Registrar. 

10/28.11.97 	Shri,S.'..Jha, counselfor the applicant. 

W/s hasnot been filed so far. Four weeks 

further time is allowed for the same. Rejoinder, if 
any, may be filed within two weeks therea er. 

List for direction on 05.02.1998.1 

S1<J 	(S.DasGupta) 	 (V.N.Me rotra) 
Member(?) 	 Vjce-thairman 

11/05.02.98 	. W/s not filea so far. Mr. P.K..Verma learned 
counsel for the respondents prys for and allea 

tour weeks further time to file W/s. Rejoiixier, if any, 

may be filed within two weeks thereafter 

List on 15.04.1998 for direction. 

gajanT 	 • (J. Meh rot ra) 
s Yj 	Membe r 	 v ice-cha irman 

12./ 15.4.98. U/Snot filed so far. List it on 9.7.98 for hearing. 

In the mean time, U/S may be filed within four weeks. Rejoinder, 

if any, may be filed within two weeks thereafter. 

- 	. 	¶ 

	

(G. Narasirnham) 	 (L.R.K. Prasad) 

Member (j) 	 / 	 Member (A) 
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13/9 .7.98 	ion the request made on behalf of 

the learne.d qouns.el for the. applicant 

the case isadjouriIed. The Respondents have 

not filed Written Statement. Pour weeks' further 

time is given for filirg the same and Rejoinder, 

if any, be filed within two weeks thereafter. 

List on 10th September, 1998 for.directiofl 

with the name of Shri P.K.Verma, counsel for.* 

the,.R5pOfldeflt. 

Prasad ) 	( V.N.Nehrotra ) 
?rnber (A) 	. 	Vice_Chairman 

14/1 0. 9. 19 98 	 W/s not filed so far. Pour weeks further time: 

is allowed for the same. Rejoinder, if anyli,may be 

filed  within three weeks thereafter. List for •  

direion on 7.12.1998 

_c__• 	'\T&. 	
/ 

L.R.cPrasad ) 	 •..• 	( V.N.Mehitra ) 
0. 	 Member (A) 	 ViceChairman 

F.  

15/0712.98 	Norfe for the parties. 	• 	• 	/ 

W/s not filed so far. Four weeks furtlier time Is 

allowed for the same. Rejoinder may be filed within 

two weeks thereafter. 

List on 1703.1999 for direction. 

(L,akshrnan Jha) 	 (L...K.raSaU) 

1<J 	Member(J) 	 Member(s) 

MI 



T 
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16/17. 31999 

M. 

17/20.5.99 

AKT 

/CBS/ 

Shi KpN.3ha, counsel for the applicant. 

None frn:.,teside of the respondents. 

W/s n6f lied so far. Let it now be 

listed for hearing on 20.5.1999. In the meanwhile, 

the respondents may file their W/s, if so desired. 

	

( L.R. K.Prasad ) 	 ( S. Narayan ) 
Member (A) 	 . 	ViceChairman 

Shri S.C.Jhá, Counsel for the applicañt. 

'Shri. P.K.Verrna, Counsel for the respondents. 

Withmutua1 consent , list it for hearing 
on 28.6.99. In the meantime the applicant is allowed 
to file WS as a last chance. 

(Lakshman Jha) 	 (L.R.K,Prasad) 
Meniber(J) 	 Member(A) 

18./ 28.6.99. 

For wdnt of time, list it on 10.8.99 for 
hearing. 

	

(L.R.K. PR,SAD) 	 (s. MRAVAN) 
I1E]BER (A) 	 VICE—cHAIRFIAN 



	

19/10.8.99 	For wantof time, list it for hearing 

on 1.9.99, 

kshman Jha ) 	 ( L.R.K. Prasad ) SKS 	Member (J) 	 Member (A) 

	

20/1.9.99 	None - for -the tapplicant. 

Sh. P.K.Verrna, counsel for the respondents. 
List it for hearing on 28.10.99 

AKJ 	 (L,JrA) 	 (L.R.K.PRASAD) 
MEMBER(J) 	 MEMBER(A) 

	

21/28.10.199 	On the request made on behalf cf the 
learned coursel for the respondents, list it 
for hearing on 4.11•1999 

( xs4n iha ) 	 ( L. R.-1(, asad ). 
Member (J) 	 Member (A) 

- 	22/4 .11 .99 	 List it for hearing on 7.12.99. 

Laksbmana ) L.R.I(sad) 
SKS 	 Member W. 	 Member (A) 

N 
j - 



23/7. 12.1999 	None for the partje, 

AS jt is similarly situated case, let it also 

be listdfoi,hearing 'on .24.1.2000 alongwith 
0. A, 617/96 	at '2. 30 houS. 

	

* 	,..:1 • :.... 

( Laks1man Jho ) 	 ( L.R.L1rasad ) 
Member (J) 	 Member (A) 

24/24.01 .2000 ,hri &.C.Jha, counsel for the applicant. 

S 	 NonG for the respoerits. 

y the order dat. 07,12.1999, passed in GA 559/ 96 

and GA 617/96, we, gather. that these cases were to be 

heard along with GA No.499/97 and GA 658/96. It appears 

that all these four cases were simIlarly situated. Fur- 

ther significant to note is that GA No.499/97 & GA 658/96 

are Part-Heard matter befor a different Bench consisting 
MP) 

of Shri L.R.K.Prasad At  aild Shri: Lakshman Jha.i1() 

T hat being as s uch, let all the matters be p laced 4 

. 	

be

. 

 fore the appropriate Bench (foesaBen ch),f or furt her 

hea 	on 02.02.2000 as rt-Hzd matter. 
 

S 	anY 

	

siY 	Memer(A) 	 Vice-Chairmanb 	

. 

O.?,559/1996 

.Shrj P..Verma, cou1el for the resporent:s. 

On the reqest f the l'earned counel 

for the respondents, with consent, list it 

for hearing on 9.2. 2 0O 0 at 2.30 hours • as art e ar d 
• 	 • 

(Laicstmai'-'jha ) 	 ( L. R. X. 	sad ) •. 
Member (J) 	

. ..• 	
S 	 Member (A) 

25/2 2. 2000 



O J 
4ii1 t9 

28/2.3.2000 

MX 

29/8. 3.2000 

.Sbri s.c, Jha, counsel for the applicant. 
&hri S.R,aran, x toShriP.}erma, Rly, counsel. 

Heard the learned courel for the parties. 
Argwnerits corluded. List it for direction on 8.3.2000 

for subnission of certain papers, 

'p 	S.  ( Laksh 	n Jh 	) 
Mber (j; ( L.R. IC, Wras ad.) 

S 	 Member 	(A) 

Shrj s.c. La, counsel for the applicant. 

Shrj P.IcVerma, counsel for the respondents. 

Heard te.1earned counsel for the parties 

Argurr nts cb4luded. No futehr paper to be sUbmjtt ed 
Orders 

Lakshm n Jha ) ( L.R.kZ.Prasad 
Member (j) . 	Member 	(A) 

0 A.559/96. 

Shri S.C,Jha, counsel .for the applicant....  
Shrj. F,i.Vetma,counsj for the respondents, 

Heard the learned counsel for the parties. 
Arguments conclude& LiSt- it for direction on 14.2,2 
for submission of citations , 

( Lakshman Jha ) 	 ( L.R.I(,pras 	) Member (J) 	 . 	 Member (A) 

.A 

27/14.2.2000 

2 6/9.2. 2000 

LI 

She S.C.Jha, counsel for the appiicnt. 

None forthe' reâpondent.' 

sh. jha, counsel for the zt applicant 
*staths that he will be filing rejoinder to the 
S today. In tht View of the matter, let it 

	

be lIs 	as 	rt-heard on 2.3.2000 at 2.30 pm. 

.L.JHA) 	 L.R.IK.PRASA]J) 

	

NEMBER(J) 	. 	-. 	. 1ThMBER(A) 



30/4. 4.2000 

0.A. 559/96/ 

Due to preoccupation With court work, the 
order could not be passed. the order is already 
reserved. 

( Lakshrna? a) 
Mernr (j) 	 Member () 

Common order pronounced kept in O.A. 

No, 557/9 6, The 0. A. is dismissed, 

( I-ekshmart Jha ) 	 ( I. R. 
Member (J) 	 Mnber (A) 

3l/2 . 5. 2000 


